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GURUGRAM: The National
Human Rights Commission
(NHRC) has taken a suo motu
cognisance of a HT report on the
alleged sexual assault and tor-
ture of five minor boys who were
held captive for almost 18 hours
inside an under-construction
building at Nathupur in DLF
Phase-IIl on suspicion of theft.

Based on the report published
on February 5, the NHRC issued
notice to the Gurugram police
commissioner, calling for a
detailed report on the incident
within two weeks. “The NHRC
has taken suo motu cognizance
of'a media report about five chil-
dren, aged between 11 to 14 years,
being held captive for 18
hours...,"” the notice said. “The
commission has observed that
the contents of the news report,
if true, raise serious issues of vio-
lation of human rights.”

The incident had come to light
when the mother of one of the
victims approached the police.
Sandeep Turan, public relations
officer of Gurugram police, said
they will submit a detailed
report to the commission.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC seeks report on
assault of five minors

Debashish Karmakar
htreporters@hindustantimes.com

GURUGRAM: The National
Human Rights Commission
(NHRC) has taken a suo motu
cognizance of an HT report on
the alleged sexual assault and
torture of five minor boys who
were held captive for almost 18
hours inside an under-construc-
tion building at Nathupur in DLF
Phase-I1I on suspicion of theft.
NHRC, on the basis of the
report published in HT on Feb-
ruary 5, issued notice to the
Gurugram police commissioner,
calling for a detailed report on
the matter within two weeks.
“The NHRC has taken suo
motu cognizance of a media
report about five children, aged
between 11 to 14 years, being held
captive for 18 hours at an under-
construction building in DLF
Phase 3 area of Gurugram,” its
release on Wednesday read.
Reportedly, minors were
taken hostage by the contractor
and his four workers on allega-
tions that they were attempting
to steal materials, such as rebars
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Police said that all the victims
were released by night after

the their mothers begged the
suspects to free their children.

and other items from the under-
construction building, police
said.

The victims were reportedly
stripped, sexually assaulted, tor-
tured and had petrol poured
over them. They also allegedly
branded their private parts with
heating spoons on flames.

“The commission has
observed that the contents of the
news report, if true, raise serious
issues of violation of human
rights,” the release read.

The incident had come to
light when the mother of one of
the victims approached the
police to register a complaint on
February 3.

The complainant alleged that
the accused made her and two
other mothers sit with the chil-
dren, hurling abuses at all of
them, when they requested them
to release their children.

Sandeep Turan, public rela-
tions officer of Gurugram police,
said that Gurugram police will
submit a detailed report on the
case to the commission as per its
direction within the stipulated
time.

Police said one of the arrested
men was the contractor oversee-
ing the under-construction
building, which was to be used
as a PG, while the others were
employed by him as workers at
the site.

“Two of the suspects were
arrested on February 4. Teams
are carrying out raids to arrest
the other three suspects, We are
also taking help from our cyber
teams to trace their location,” he
said.
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NHRC, NGT seek report from Meghalaya into death of mine workers

Shillong, Feb 11: The National Human Rights Commission (NHRC) has issued notices to the Meghalaya Chief
Secretary and the Director General of Police, seeking a detailed report on the death of mine workers after a blast
at an illegal coal mine in Thangsko, East Jaintia Hill district.

Taking suo motu cognizance of the incident, the NHRC said the report has to be filed within two weeks.

The report is expected to include status of rescue operation, compensation to the aggrieved families and police
investigation as well as the steps to stop recurrence of such incidents, the human rights panel said.

Additionally, the National Green Tribunal (NGT) has asked authorities to submit their replies by May 19.

In an order on February 6, the Bench comprising Justice Prakash Shrivastava, Chairperson, and Dr A Senthil Vel,
Expert Member issued the notice to the Meghalaya Chief Secretary, Central Pollution Control Board (CPCB),
Integrated Regional Office, Ministry of Environment, Forest and Climate Change (MoEF&CC), and Deputy
Commissioner of East Jaintia Hills district.

The NGT observed that the incident, reportedly caused by a dynamite explosion in an illegally operated rat-hole
coal mine in East Jaintia Hills district, raises serious concerns regarding continued violation of environmental laws
despite a long-standing ban on such mining activities by the NGT, upheld by the Supreme Court.

It also noted possible violations of the Environment (Protection) Act, 1986, Air (Prevention and Control of
Pollution) Act, 1981, and the Indian Forest Act, 1927.

The tribunal referred to claims by activists cited in the report that illegal mining operations had continued despite
a blanket ban imposed by the NGT in April 2014 on rat-hole mining and coal transportation — a prohibition later
upheld by the Supreme Court. According to the report, illegal mine operators allegedly continued activities with
the backing of politicians and other influential individuals.
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Bhopal News: NHRC Issues Final Warning To Collector Over Illegal Liquor Shop In Arera Colony

Amid growing traffic congestion and student safety concerns, the Bhopal Municipal Corporation (BMC) has
proposed constructing two new foot over bridges (FOBs) outside Nutan College and MLB College. The proposal is
expected to be tabled in the 2026-27 budget meeting.

Bhopal (Madhya Pradesh): The National Human Rights Commission (NHRC) has reprimanded the Bhopal Collector
over the operation of an alleged illegal liquor shop in the residential locality of Arera Colony. The Commission on
Thursday issued a final warning, directing concrete action within four weeks.

In its order, the Commission stated that failure to act impartially could invite punitive proceedings against the
collector under Section 13 of the Protection of Human Rights Act, 1993. The NHRC has sought a detailed report by
March 20..

The case pertains to a liquor outlet operated by the Som Group on a residential plot reportedly located less than
50 meters from the Arya Samaj Temple and adjacent to Anushree Children's Hospital.

Earlier, the Commission had taken cognizance of complaints and ordered an inquiry. However, after allegations
surfaced that misleading information was submitted in the investigation report, the NHRC reopened the probe.
Commission member Priyank Kanoongo recently conducted a surprise inspection and reportedly found
irregularities, including illegal enclosures and discrepancies in official records.

The NHRC clarified that property tax records alone cannot determine the legality of the shop and directed the
collector to independently verify land use permissions, lease conditions, master plan provisions, and building
approvals.

If violations are confirmed, the shop must be relocated or shut down.

Complainant and Congress leader Vivek Tripathi welcomed the Commission’s intervention, stating that
accountability must be fixed if negligence or illegal patronage is found.
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Over 60 went missing each day in Delhi, including 16 children: Data

A substantial number of children reported missing in previous years remain unrecovered

The National Human Rights Commission on Monday issued notices to the Delhi government, Chief Secretary,
Commissioner of Police seeking a detailed report on missing person complaints registered this year.

The Commission’s action comes in response to the recently released missing person figures which showed that
over 800 persons went missing in the national capital in the first 15 days of January this year.

While the Delhi Police stated last Thursday that there is “no cause for panic or fear” as the figures actually
reflected a decline compared to the same period in previous years, the NHRC observed that if these reports were
true, it raised serious issues of violation of human rights.

While the recent figures have grabbed headlines, data points to a deeper crisis in the national capital: a mounting
number of missing and unrecovered persons, with figures now rivaling those of the largest States in the country.
On average, Delhi accounted for almost 8% of all missing person cases in the country between 2017-2023 period.
When it came to cases of missing children, Delhi accounted for 10% of all such cases in the country in the period.
As per the data in NCRB, more than 20,000 persons (including close to 6,000 children) were reported missing in
Delhi each year in the 2017-2023 period with the exception of 2020. That translates to an average of 62 persons
(of which 16 are children) reported missing every day in the 2017-2023 period.

While the Delhi Police attribute the high volume of cases to superior reporting compared to other cities, the sheer
scale of the numbers cannot be explained away by reporting efficiency alone.

A State-wise analysis reveals that Delhi consistently ranked among the top five States and Union Territories for
missing children cases reported, throughout the 2017-2023 period. Notably, the other states on this list—West
Bengal, Madhya Pradesh, Tamil Nadu, and Rajasthan—are significantly larger in terms of both geography and
population.

However, the capital's recovery rate remains a concern, trailing significantly behind States like Tamil Nadu,
Rajasthan, and Madhya Pradesh in its share of children successfully traced each year. This disparity highlights a
growing backlog: a substantial number of children reported missing in previous years remain unrecovered.

A similar analysis of missing persons cases reveals that Delhi consistently ranks among the top seven States and
Union Territories. Notably, the list is otherwise dominated by significantly larger states, including Maharashtra,
West Bengal, Madhya Pradesh, Rajasthan, and Tamil Nadu.

Similar to the trends seen in missing children cases, the capital city ranked significantly lower than these larger
States in recovery percentage—defined as the share of persons traced out of the total reported missing.

A gender-wise analysis reveals a striking disparity, with women and girls making up a disproportionate share of
Delhi's missing persons. In fact, for every two men or boys reported missing, there were roughly three reports for
women and girls—representing a volume 1.5 times higher.

Between 2017 and 2023, the capital averaged 13,000 missing women and 4,000 missing girls annually. By
comparison, reports for men and boys were lower, averaging 9,750 and 1,970 cases per year, respectively.
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NHRC, NGT take suo motu cognisance of Meghalaya illegal coal mine blast; reports sought

Shillong, Feb 11: The National Human Rights Commission (NHRC) has taken suo motu cognisance of the reported
death of 18 workers in a blast at an illegal coal mine in the Thangskai area of East Jaintia Hills district, Meghalaya,
on February 5.

In a statement issued on Wednesday, the Commission said media reports indicated that several other workers
may still be trapped at unspecified depths inside the mine.

Observing that the contents of the report, if true, raise serious issues of violation of the human rights of the
victims, the NHRC has issued notices to the Chief Secretary and the Director General of Police, Meghalaya. The
Commission has sought a detailed report within two weeks.

The report is expected to cover the status of rescue operations, compensation provided to the families of the
deceased, progress of the police investigation, and steps taken or proposed to prevent recurrence of such
incidents.

Meanwhile, the National Green Tribunal (NGT) has also taken suo motu cognisance of the incident. The Tribunal is
expected to examine environmental violations and compliance issues linked to illegal coal mining operations in
the region.

The blast has once again brought the spotlight on the continued prevalence of illegal coal mining in East Jaintia
Hills, despite regulatory and judicial interventions over the years.
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Case registered a year after Indian Army kills truck driver in Baramulla

Srinagar: More than a year after the killing of Kashmiri truck driver Waseem Ahmad Mir in firing by Indian army in
Baramulla, Indian illegally occupied Jammu and Kashmir, India’s National Human Rights Commission (NHRC)has
finally registered a case.

According to Kashmir Media Service, Mir, the lone bread-earner of his family from Goripora village, was shot on
February 6, 2025, when Indian army soldiers opened fire at his vehicle.

Mir, according to the complaint, was an innocent civilian carrying apple boxes, and medical reports suggest he
was shot from close range, contradicting the Indian army’s claim that firing was limited to the truck tyres. The
NHRC's case comes after over a year of inaction, exposing the slow pace of justice and the impunity enjoyed by
Indian forces in occupied Kashmir.

The commission has formally acknowledged the complaint, but observers note that such delayed responses
reflect the continuing disregard for Kashmiri civilian lives and the mockery of legal recourse in the territory.
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NHRC seeks report from Gurugram police on assault of five minors

The complainant alleged that the accused made her and two other mothers sit with the children, hurling abuses
at all of them, when they requested them to release their children.

Gurugram: After HT report, the National Human Rights Commission (NHRC) has taken a suo-motu cognizance on
the alleged sexual assault and torture of five minor boys who were held captive for almost 18 hours inside an
under-construction building at Nathupur in DLF Phase-III on suspicion of theft.

The NHRC, on the basis of the report published on February 5, issued notice to the Gurugram police
commissioner, calling for a detailed report on the matter within two weeks.

“The NHRC has taken suo motu cognizance of a media report about five children, aged between 11 to 14 years,
being held captive for 18 hours at an under-construction building in DLF Phase 3 area of Gurugram,” its release on
Wednesday read.

Reportedly, the contractor and his four workers suspected that the minors were trying to steal some construction
material. The victims were reportedly stripped, sexually assaulted, tortured and had petrol poured over them.
They also allegedly branded their private parts with heating spoons on flames.

“The commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights,” the release read.

The incident had come to light when the mother of one of the victims approached the police to register a
complaint on February 3. The complainant alleged that the accused made her and two other mothers sit with the
children, hurling abuses at all of them, when they requested them to release their children.

Sandeep Turan, public relations officer of Gurugram police, said that Gurugram police will submit a detailed
report on the case to the commission as per its direction within the stipulated time.

“Two of the suspects were arrested on February 4. Teams are carrying out raids to arrest the other three suspects.
We are also taking help from our cyber teams to trace their location,” he said.
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Blast Kills 18 in Banned Coal Mine: NHRC Demands Compensation and Safety Reforms

The "illegal coal mine blast" that ripped through a rat-hole mine in Meghalaya's East Jaintia Hills on February 5,
2026, has exposed glaring human rights violations and profound failures in state policy enforcement. Initially
reporting 18 deaths in the unauthorized Thangskai (or Thangskoo) mine, the toll escalated to 30 as injured
workers succumbed, with several others trapped in toxic, unstable tunnels. This catastrophe triggered swift
intervention from the National Human Rights Commission (NHRC), which took suo motu cognisance and issued
notices demanding detailed reports on rescue efforts, family compensation, police probes, and preventive
actions. Rescue operations by the National Disaster Response Force (NDRF), State Disaster Response Force (SDRF),
and local teams dragged on for days before being called off on February 9 due to insurmountable hazards like
gas accumulation and flooding risks. The incident, occurring in a facility flouting the National Green Tribunal's
(NGT) 2014 mining ban, underscores how state policy lapses allow illegal operations to thrive, endangering lives
and fueling underground economies that evade oversight.

Incident Timeline and Devastating Impact

Deep within Meghalaya's rugged terrain, the "illegal coal mine blast" unfolded in a classic rat-hole setup—narrow,
hand-dug pits barely wide enough for workers to crawl through, extracting thin coal seams unviable for
mechanized methods. The explosion on February 5 sent shockwaves through the East Jaintia Hills, instantly killing
many and trapping others amid collapsing shafts and methane buildup. East Jaintia Hills Deputy Commissioner
Manish Kumar later confirmed the death toll at 30 by February 10, noting two victims from Assam, highlighting
the cross-border migrant labor that sustains these perilous ventures. Families flocked to the site, their cries for
rescue piercing the air as NDRF teams battled slurry pumps and oxygen shortages, only to suspend operations
after exhaustive attempts. This "illegal coal mine blast" not only shattered communities but amplified human
rights concerns, as workers—often daily wagers earning Rs 1,500-2,000—Ilacked basic protective gear, training, or
escape routes, turning mines into deathtraps.

The human toll extends beyond immediate fatalities. Survivors grapple with burns, respiratory damage from coal
dust and gases, and lifelong trauma, while bereaved kin await promised ex-gratia payments of Rs 5-10 lakh per
victim. Children orphaned in this "illegal coal mine blast" face uncertain futures in a region where coal funds
informal livelihoods but delivers disproportionate suffering. Economically desperate laborers from impoverished
backgrounds enter these pits voluntarily, driven by job scarcity, yet their exploitation raises profound human
rights questions about consent under duress and the state's duty to protect vulnerable populations. State policy
frameworks, including labor laws and environmental bans, exist on paper but crumble against the reality of
syndicate-controlled operations that relocate swiftly post-crackdown.

Regulatory Scrutiny and Institutional Responses

In the aftermath of the "illegal coal mine blast", the NHRC's February 11-12 notices to Meghalaya's Chief Secretary
and Director General of Police (DGP) flagged potential human rights breaches, insisting on a two-week report
detailing rescue status, compensation disbursals, investigation progress, and recurrence prevention. This suo
motu action reflects the commission's role in holding authorities accountable when state policy falters,
emphasizing rights to life, health, and safe work environments. Paralleling this, the NGT issued directives to the
Central Pollution Control Board (CPCB), Ministry of Environment, Forest and Climate Change (MoEF) regional
office, state Chief Secretary, and local Deputy Commissioner for affidavits on ban violations, blending human
rights advocacy with ecological imperatives. These institutional pressures signal a multi-front assault on impunity,
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where the "illegal coal mine blast" serves as a flashpoint for demanding tangible state policy reforms like
mandatory safety audits and real-time monitoring.

The Meghalaya administration responded with ex-gratia announcements and renewed anti-illegal mining drives,
as overseen by Deputy Commissioner Manish Kumar, who coordinated rescues until suspension and pledged
financial aid. Yet, these measures smack of reactivity; historical data reveals over 50 persistent rat-hole sites
despite periodic raids, pointing to entrenched corruption and inadequate resources. Human rights imperatives
demand more than token gestures—comprehensive probes into negligence, from permitting lapses to
enforcement gaps, are essential. State policy must evolve beyond bans to include viable alternatives, such as
community cooperatives with scientific extraction techniques, ensuring economic viability without sacrificing lives.
Historical Context of Mining Disasters in Meghalaya

Meghalaya's coal curse predates this "illegal coal mine blast", with a litany of tragedies etching a grim legacy. The
2018 rat-hole flooding in the same district drowned 15 miners, prompting similar NGT interventions yet yielding
little systemic change. National statistics paint a bleaker picture: over 1,000 annual miner deaths across India,
with the Northeast overrepresented due to rudimentary methods and geological perils. Rat-hole mining persists
because thin seams defy heavy machinery, but state policy has failed to subsidize innovations like continuous
miners or hydraulic tech suited for small-scale operations. Human rights frameworks, including ILO conventions
ratified by India, mandate safe workplaces, yet Meghalaya's isolation—porous borders, tribal autonomy—shields
syndicates exporting smuggled coal to Bangladesh and beyond.

This "illegal coal mine blast" mirrors global patterns where resource extraction exploits margins. In the Northeast,
coal underpins 20-30% of informal GDP, traded via black markets worth millions, evading taxes and linking to
broader illicit networks. State policy reforms post-2016 auction attempts faltered amid disputes, leaving a vacuum
filled by illegality. Lessons from regulated sectors, like UAE's state-owned ADNOC or Saudi Aramco's safety
protocols, highlight how sovereign oversight can balance profit and protection—models worth adapting for
human rights-centric mining in fragile ecosystems.

Socio-Economic Drivers and Broader Ramifications

At the heart of the "illegal coal mine blast" lies socio-economic desperation. Tribal economies in Meghalaya revere
coal as cultural capital, with families hauling loads on treacherous paths, but profits accrue to elites while laborers
perish. Migrant influx from Assam and Bangladesh swells the workforce, straining inter-state relations and
amplifying vulnerabilities—many victims lacked documentation, complicating compensation claims. Human rights
advocacy must address this underbelly: child labor risks, bonded arrangements disguised as wages, and health
epidemics from silicosis and black lung disease plaguing ex-miners.

State policy shortfalls exacerbate these issues. The 2014 NGT ban aimed to curb ecological havoc—acid drainage
poisoning rivers, deforestation scarring hills—but without rehabilitation, it drove operations underground. Post-
blast drives seal sites temporarily, yet regeneration funds remain underutilized. Economically, legalizing artisanal
mining via cooperatives could generate revenue, create jobs, and enforce standards, aligning with human rights
goals of dignified labor. The "illegal coal mine blast" thus catalyzes discourse on economic sovereignty:
empowering locals over syndicates fosters resilience against illicit trades that mirror global money laundering
vectors in commodities.

Geopolitically, smuggled coal fuels regional tensions, with Bangladesh imports sustaining its brick kilns while
Meghalaya loses royalties. State policy must integrate border security with economic incentives, perhaps via
special economic zones for sustainable mining. For victims' kin, human rights entail not just payouts but skilling
programs, pensions, and counseling—holistic redress absent in current state policy.

Environmental and Health Crises Unleashed

The "illegal coal mine blast" ravaged more than lives; it intensified Meghalaya's environmental wounds. Rat-holes
scar landscapes, leach toxins into vital waterways like the Kopili River, impacting fisheries and agriculture
downstream. NGT's scrutiny post-incident demands remediation, but state policy lacks teeth—fines are paltry
against profits. Human rights intersect here via the right to a healthy environment, recognized in India's
constitutional ethos yet routinely violated.

Health fallout is staggering: chronic exposure breeds respiratory ailments, cancers, and birth defects in mining
villages. Post-blast, survivors need specialized care unavailable locally, forcing migrations to Guwahati or Shillong
hospitals. State policy must prioritize mobile clinics, silicosis registries, and insurance mandates, drawing from
Jharkhand's coal worker schemes. The "illegal coal mine blast" amplifies calls for tech interventions—drones for
site mapping, IoT sensors for gas detection—bridging human rights protections with modern governance.
Pathways to Accountability and Sustainable Reform



As NHRC's report deadline approaches, compliance will test state policy resolve—delays could invite hearings or
contempt. NGT affidavits may trigger closures and fines, but sustainability demands a tripartite model:
government oversight, judicial monitoring, community stakes. Compensation protocols, benchmarked at
Supreme Court levels (Rs 10 lakh+), require transparency to rebuild trust. Human rights monitoring bodies like
NHRC must evolve into proactive enforcers, auditing high-risk zones quarterly.

For prevention, state policy overhaul is imperative: legislate rat-hole bans with transition funding, train 10,000
workers annually in safe practices, and pilot green mining hubs. Public-private partnerships, inspired by global
standards, could infuse capital while upholding human rights. The "illegal coal mine blast"'s legacy hinges on
action—transform tragedy into turning point, honoring 30 souls through resilient systems.

In India's energy shift, coal's Northeast bastion needs recalibration. Robust state policy, infused with human rights
at core, can eradicate rat-holes, fostering equitable growth. Stakeholders converge on urgency: from rescue
coordinators to kin demanding justice, the chorus is clear—reform or repeat. This isn't endpoint but imperative,
urging a safer, fairer mining paradigm.
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Meghalaya Coal Mine Tragedy Draws NHRC Scrutiny

Notices have been issued to the Meghalaya chief secretary and the Director General of Police, seeking a detailed
report within two weeks.

The National Human Rights Commission has taken suo motu cognisance of reports that 18 workers died following
a blast at anillegal coal mine in the Thangskai area of East Jaintia Hills district in Meghalaya. The explosion was
reported on February 5, and officials indicated that several workers may still be trapped underground. The
commission observed that if the reported facts are correct, the incident points to serious concerns involving
safety, governance, and the protection of workers' rights.

Notices have been issued to the Meghalaya chief secretary and the Director General of Police, seeking a detailed
report within two weeks. The commission has asked the state authorities to clarify the status of rescue and
recovery operations, steps taken in the investigation, compensation provided to the families of the deceased, and
the safeguards being introduced to prevent similar incidents. The action reflects continuing scrutiny of hazardous
mining practices and regulatory enforcement in the region.

The incident has also drawn regulatory attention beyond human rights oversight. Environmental and
administrative compliance questions have been raised, particularly given the long standing concerns surrounding
illegal coal mining activities in Meghalaya. The tragedy has once again highlighted the risks associated with
unauthorised mining operations and the recurring challenges faced by authorities in curbing such practices.
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NHRC Seeks Report from Bharuch SP Over Tribal Youth's Suicide, Torture Alleged

Rights panel issues two-week notice after complaint claims Nabipur police harassment drove Kavitha youth to
death

Bharuch | Gujarat — The death of a young tribal man in Bharuch has snowballed into a serious human rights
concern, with the National Human Rights Commission (NHRC) stepping in and seeking answers from the district
police. Acting on a formal complaint, the Commission has issued a notice to the Superintendent of Police,
demanding an Action Taken Report (ATR) within two weeks over the alleged suicide of Kirtan Amritlal Vasava from
Kavitha village.

The move follows allegations that the youth was driven to suicide due to repeated harassment, false cases and
sustained pressure from officers of the Nabipur police station.

The complaint, filed by Gujarat Pradesh Congress Committee General Secretary Sandeep Mangrola, includes what
is claimed to be a suicide note written by the deceased, detailing the mental torture he allegedly faced.

Taking cognisance of the seriousness of the charges, the NHRC registered the matter under Case No.
775/6/5/2025 and directed authorities to conduct an official inquiry.

“This is not just one family's tragedy. It is a question of dignity and justice for the entire tribal community,”
Mangrola said. “If police officers are responsible for harassment that pushed a young man to take his life, strict
legal action must follow.”

He added that the party would not allow the case to be buried. “Other parties may stop at statements, but we are
committed to pursuing justice through legal and democratic means. The guilty must be punished,” he said.

Local residents and tribal leaders have also demanded transparency, saying the incident has shaken confidence in
law enforcement.

Sources said the NHRC's intervention is being viewed as a critical step towards accountability. The Commission’s
directive requires the Bharuch police to explain the circumstances surrounding the death and outline measures
taken so far.
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NHRC aro NGT, koila a-damo goprete a‘sel ong-ani bidingo suo motu-ko jako ra-anga

Shillong, Feb 12: National Human Rights Commission (NHRC), East Jaintia Hills a-jani Thangskai-o donggipa koila
a-damo niamgri koila bikotengmitingo gopretanichi sakchet manderangni siani kosako suo motu-ko jako
ra-angaha.

Kobor ra-timgiparangna Commission-ni u-iatani gitade, ia koila a-kol ning-achi jachange dongkuenggipa
manderangba dongnaba gnang ine parakataha.

Koborrangko man-soenganiko name cheke nianio iarang kakket ong-ode Human Rights-ko niam pe-anina chakna
nanggipa sastirangni bidingo janapatan baksa NHRC, Director General of Police-ni Chief Secretary-na seachi
notice-ko on-ataha.

Indake, naljokatgipa dolrangni kam ka-ani, sianggipa manderangni nokdangni manderangna tangka paisani gita
dakchakaniko on-ani, police dolni am-sandiani aro iandakgipa a-selrang ong-jachina mikkangchi ja-ku de-enganiko
che-em che-em antignini gisepo report-ko on-china uamang janapataha.

Iani gisepon, National Green Tribunal (NGT)-ba, ia a-sel ong-ani bidingo suo motu-ko jako ra-e kam ka-enga. A-jao
niamgri koila bikotanichi samtangtango donggiparangna namgijanirangko ra-baama ra-baja uamang
am-sandianiko dakanggen.

Niam bidiko pangchake niamgri koila bikotaniko champengatgenchimoba, East Jaintia Hills a-jao niamgri koila
cho-anirangko nikna man-roroenga.
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NHRC notice to Odisha, AP over Machhkund rehab woes

Nandapur: Taking cognisance of a petition alleging inordinate delay in proper rehabilitation of people belonging
to 14 panchayats displaced due to Machhkund Hydroelectric Project in Koraput district and Alluri Sitharama Raju
(ASR) district of Andhra Pradesh, the National Human Rights Commission (NHRC) has served notices on the
governments of both the states.

Petitioner Anup Kumar Patra, a social activist and lawyer, alleged that even though 70 years have elapsed since
the completion of the project, issues faced by families who had given up land for the project remain unresolved.
The apex rights body registered a case (3104/IN/2026, dated Feb 10, 2026) and issued notices to the Chief
Secretaries of Odisha and Andhra Pradesh.

Notices were also served on the Collectors of Koraput and Alluri Sitharama Raju (ASR) district of Andhra Pradesh,
as well as authorities of Odisha Hydro Power Corporation (OHPC) and Andhra Pradesh Power Generation
Corporation (APGENCO), which are associated with the management of the project.

The NHRC has directed that a special committee be constituted to examine the grievances and ensure proper
rehabilitation of displaced residents from all 14 affected panchayats.

Residents of over 200 villages under 10 displaced panchayats of Nandapur block and four in Lamtaput block
expressed their happiness over the NHRC intervention.

Reports said that residents from as many as 156 villages from Bilaput, Atanda, Panthlung, Kularsingh,
Parajabadapada, Golur, Padua, Kulabir, Balda and Badel panchayats under Nandapur block were displaced after
surrendering 18,200 hectares of land for the construction of the Jolaput reservoir under the Machhkund
Hydroelectric Project.

Similarly, residents of Chikenput, Ankadeli, Badigada and Godihanjar panchayats in Lamtaput block were
displaced for the establishment of the project site.

The villagers alleged that they do not have access to electricity and have not been provided employment in the
project.

No significant development activities have been undertaken in the 14 affected panchayats, they claimed.

The Budi Anchal Bisthapita Parishad had earlier alleged that the two public sector power companies — OHPC and
APGENCO — along with the Collectors of Koraput and ASR districts, have neglected the displaced families.

The issue had earlier hit the headlines, and it was subsequently brought to the attention of NHRC, as well as the
President and the Prime Minister.

Earlier, the Prime Minister's Office had directed the state government to review the complaint.

Welcoming the move, Nandapur Budi Anchal Bisthapita Parishad president Akash Khil, vice president Hari Hantal,
secretary Jayaram Paria and joint secretary Nanda Pujari expressed hope that both governments would hold
discussions and resolve the long-pending issues of the displaced families.
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NHRC Organizes Workshop On Monitoring Framework For Disability Rights Law

The National Human Rights Commission (NHRC) on Tuesday held a validation workshop at the Senegambia Beach
Hotel for the draft monitoring framework supporting the implementation of the Persons with Disabilities Act,
2021.

The workshop forms part of on-going efforts to strengthen mechanisms to ensure the effective implementation
of legislation designed to protect and promote the rights of persons with disabilities.

The Gambia ratified the United Nations Convention on the Rights of Persons with Disabilities in 2015, reaffirming
its commitment to promote, protect, and ensure the full and equal enjoyment of all human rights by persons with
disabilities. The domestication of the Convention through the Persons with Disabilities Act in 2021 marked a
significant milestone in advancing disability rights in the country.

According to the NHRC, the monitoring framework, developed with technical support from consultant Dr. Sima, is
intended to equip the National Advisory Council — mandated by the Act to lead its implementation — with
practical tools and indicators to track progress, enhance accountability, and support evidence-based
implementation across sectors, including health, education, employment, accessibility, and social protection.
Participants at the workshop emphasized that legislation alone was insufficient without effective monitoring
mechanisms to ensure tangible outcomes for persons with disabilities. Stakeholders also underscored the
importance of inclusive participation, highlighting the leadership and lived experiences of persons with disabilities
under the principle “Nothing About Us Without Us.”

The NHRC reaffirmed its commitment to working with government institutions, development partners and civil
society organisations to promote dignity, equality and the full participation of persons with disabilities in national
development.
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NHRC Seeks Detailed Report On Meghalaya Mine Tragedy

India’s National Human Rights Commission (NHRC) has formally called on the Meghalaya government and the
state’s police leadership to submit a detailed account of a deadly illegal coal mine explosion in East Jaintia Hills, as
questions intensify over regulatory failures and worker safety in the region’s extractive sector. The directive
underscores increasing scrutiny over unregulated mining and the systemic risks it poses to both human rights
and environmental governance.

The blast, which occurred on 5 February in the remote Thangsku area of Mynsngat village, has been linked to an
illicit “rat-hole” coal mining operation — a narrow, dangerous practice long outlawed by the National Green
Tribunal (NGT) yet reported to persist in parts of the North-East. Preliminary official figures now show the death
toll has climbed to around 30, with several injured workers hospitalized and rescue efforts having concluded after
exhausting all avenues for survivors.In its notice, the NHRC took suo motu cognisance of media reports on the
incident, instructing state authorities to file a comprehensive response within two weeks. The commission has
specified that the submission should cover the ongoing status of rescue and recovery efforts, the provision of
compensation to victims’ families, details of police investigations, and measures proposed or implemented to
prevent future such tragedies.

The NHRC's intervention comes amid overlapping legal and environmental probes. The NGT has also stepped in,
hearing the case as an original application and expressly drawing attention to potential violations of
environmental statutes — including the Air (Prevention and Control of Pollution) Act and the Environment
(Protection) Act — alongside the continued operation of mining activity despite a 2014 ban on rat-hole
techniques.Local authorities ordered a judicial inquiry to ascertain both the proximate causes of the explosion
and accountability for continued illegal operations, while the Meghalaya High Court has summoned district
administrators as part of its oversight.

Coal mining remains a contentious driver of economic activity in Meghalaya, where informal and unregulated pits
often employ vulnerable labourers from within and beyond the state. Urban development specialists and labour
rights advocates say this disaster highlights deeper structural gaps in governance: enforcement of environmental
and safety regulations, and sustainable livelihood transitions for communities dependent on hazardous informal
work. Effective oversight mechanisms aligned with national safety codes and environmental frameworks are seen
as critical to protecting workers and reducing the climate and ecological footprint of extractive activities.

The tragedy also revives debate on balancing economic opportunity with human rights and environmental
responsibilities in resource-rich regions. As authorities prepare their submissions to the NHRC and NGT, the
broader policy focus will likely centre on strengthening enforcement, rehabilitation for affected families, and
scalable alternatives to unsafe mining practices in India’s transition toward more resilient and equitable regional
development.
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NHRC issue Notice to Police Commissioner seeking report on sexual assault of 5 minors in captivity for 18 hours

New Delhi, Feb 11: NHRC took suo motu cognizance of the reported sexual assault and torture of 5 minors in
captivity for 18 hours on suspicion of theft in DLF Phase 3 area of #Gurugram in #Haryana. Issued Notice to
POlice, details with CTN read as under
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NHRC notice to Gurgaon police over torture of 5 minors held captive for 18 hours

Gurgaon: National Human Rights Commission (NHRC) has taken suo motu cognisance of a case involving five
minors who were picked up from an under-construction site, held captive and tortured for 18 hours in DLF Phase
3 over a week ago, and asked the Gurgaon police commissioner to submit a report regarding the incident within
two weeks.

NHRC issued the notice on Wednesday, referring to the incident as a "serious violation of human rights of the
victims".

"We have received the notice and will follow the orders. Accordingly, we will submit a reply within the time given
by the commission," Gurgaon police spokesperson, ASI Sandeep Turan, told TOL.

The incident happened on Feb 2, when the boys, aged 10-13, were abducted and locked in a room at a PG
building in U-Block under false suspicions of theft. The mother of one of the boys, who filed a police complaint
based on which an FIR was registered, said that the incident traumatised the children, adding that her son has
stopped attending school and is terrified to go outside to play.

According to the police complaint, a group of six men—identified as Harindra Lohia, Feroz Khan, Mohammad
Jamauil, Deepak, Pradeep, and Sachin—carried out a series of assaults while in a state of intoxication. An FIR was
registered on Feb 3 under BNS sections 115 (voluntarily causing hurt), 127 (2) (wrongful restraint /confinement),
287 (negligent conduct with respect to fire or combustible matter), 3 (5) (acts done by several persons in
furtherance of common intention), 351 (3) (criminal intimidation) and under section 10 (punishment for
aggravated penetrative sexual assault) of the Pocso Act.

The mother provided a harrowing account of the violence to TOL "My child and the other boys were not only
beaten but subjected to unspeakable cruelty," she said, adding that "These men used heated electric bulbs to
inflict burns on the boys and poured petrol on their genitalia."

The mother, who eventually tracked the children to the room, said that she was met with verbal abuse and forced
to sit on the floor under threat of violence. "They eventually released us, but issued a death threat, warning that if
we reported the matter, they would kill us all," she added.

The woman works as a helper in a school and is the sole breadwinner of her family. She said she moved from
Bihar to Gurgaon to support her children.

When she returned from work on the evening of Feb 2, she found her son missing. "When I finally located him the
next morning, he was being held captive. The men told me to leave and come back in two hours, but I refused... I
sat right there, enduring their humiliation, until I could take my child back home."

"I am a widow trying to work to support us, but now I have to cut my work hours or ensure his older brother
guards him. We are simply too afraid to leave him alone," she said.
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NHRC notice to Meghalaya govt, state police chief over 18 workers' death after blast at coal mine

The commission is seeking details on rescue operations, compensation, and investigations, emphasizing the need
to prevent future human rights violations.

The NHRC on Wednesday said it has issued a notice to the the Meghalaya government and the state's police chief
over reports that 18 workers died after a blast at an "illegal coal mine" in the Thangskai area of East Jaintia Hills
earlier this month.

Reportedly, the incident has left several others trapped at unspecified depths, the National Human Rights
Commission (NHRC) said in a statement.

The commission has "taken suo motu cognisance of a media report that 18 workers died after a blast at an illegal
coal mine in Thangskai area of East Jaintia Hills, Meghalaya, on February 5," it said.

The commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims.

Therefore, it has issued notices to the chief secretary and director general of police of Meghalaya, seeking a
detailed report in two weeks, the statement said.

"The report is expected to include the status of rescue operation, compensation to the aggrieved families and
police investigation as well as steps taken or proposed by the authorities to ensure that such incidents do not
recur,”" the rights panel said.
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T 31 HaTfORR TRAT A Teh 9 (3104/IN/2026, aRa 10 Feb, 2026) fSiwer fobar 3iR sitfsem afik arigr uasr & it Achest ot
Tifew SR SR 31ier TS & RTYE 37R STeeldl WIaRT 5] (ASR) et & Shetae! & Arg-amer S7if3em 188! urer shiuRker (OHPC)
3R 31iEr U3LT UTaR SR HIUReH (APGENCO) & Stfeiepiiat st off Fifew 9=t 1, St Miside & A7 € I8 &

NHRC 7 fAder faar & fob fRrerraat &t s et ofk @t 14 gwifda d=madl @ seR §T @l & Hal Gaid el Yerhl i & g Teh
WY hAd] AT S|

QTYR &tk ht 10 3R FHETYE sdich ol IR fawnfid darrdl & 200 & Farer wiat & @ & NHRC & 3@ W Geft SIS |

Ratda & sver man & o6 AeqR AT & fAemye, sieiet, v, FeiRfdg, URSiaQmTel, Mo, Ugel, Famar,

Fetel 3R T3¢ Gardl & 156 Tial & @il &bl Aeehs glegisaiaeeh Histae & dgd SiieTde ReTaiak I Shieg 18,200 deRaR ST
37 & d1¢ JER fohar )

g4t g, AHCIYC &l A fAehqe, 3ichTsetl, FSNTST 3R MsigoR U] o dllvll bl Wisiae 98¢ a9 o ol ger foar mam

TigaTet = SR e foh 371ch ure farsTelt 81 & 8fiR 378 Uistace & At off =18l &t 7€ 81

351 g foa i 14 gwifad demaal # s @ Saaudie o i T8l fohar mar &1

gt stferet faenfid afkeg 3 uget 3TRIY ervma o {6 & ufectes derer dTeR Shufat OHPC 3R APGENCO -

& TIY-T1Y HR1Ye 3R ASR et & dotaest A fenfia uRart & Fsraiers e g1

g HIHET Ugel GIEA! 7 3 o, 3R 916 # 38 NHRC & 919-are gufd 3R Wem=Ht & &g # o 1 21

Y Ugd, TS Sfifthd F Ao TRepR i fehrard ol Reg &t ot fAder fam o1l 39 ehed &1 @IiTd &hed gu, AaqR gat 3iEd
farenfia afteg & UfdSe snarer fad, arsa HfEe gR gdar, chedt SR uiRan oik Sifée Ashedt A goirt 7 Infig widrs fh g
TRBR Fradta et iR fawnfia uRart & e g9 @ dfdn gei ot gersmeft
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Bhopal Collector NHRC Warning : ISTe=t & shetareX st NHRC = g Fifed! 39 91d &t ciens 41 Id1a, ohal- 4 g0 A Raic =
<1 ot g 8T QR

WATET & SRR DI # IAY TG F HTfeld TRTE gehT o HIH A AL AFGTERR SFRINT (NHRC) 3 gl F@ TUHTA §T helde i
i arait ST i 81 SRANT 3 IR T J PRATS e RUIE TR el o a2 3T &, ST Aarteer wxer sifafam, 1993
& gRT 13 & T8 SSTHS hRATs ! AdTa- af gl

iaTet : Bhopal Collector NHRC Warning Hed Uae1 &l STeT=t {idTel # SRR hicil-il H Herfeld e SRTe gl oh HIHel A IS
AT R START (NHRC) 3 TheT 3G 37T &1 3TN = 39 A § 9iUTe theidex ahi Sifad Iaram STt &t 81 NHRC 3 @ frar @
fo I3 araer g & FaTeH WR Aok 81 @IS 718, T SheldeR o AT ‘AFATShR TReT0r Sfafmm 1993 i &R 13 & dgd G8Th
HIRATS chl ST Gehell &1

33y ®Y F HaTfAd RIS g & T & faarg

gg OX1 faare SRRT il fRd Ueh 3mamfid wife W 3rdy &u & FdTfeld 8l 8! 2R1e geh= § gl 81 Bhopal Collector NHRC
Warning R fRarfaa 6 fierrdl & arasig U= gRT 319 had A 31T S U ST A ARTSHT ST1fee &t &1 NHRC = Sot
&t fawrd gu et foh Srariy & & eRTe GehlA ol Heleld AT ol Ieeia g1 SN 3 HiuTel eheterer @i fAder fau & fah smret TR
T@TE & YR 9 ATl # 319 SRaTs ol S1g 3R ITeh! fawgd RUIE ST & THet Uel &l g

fSreT geme= & w4 ggehy

AHATfSRR SN &Y 59 sifdw ddra-t & a1g o fSier wemae § gy 7 1 81 SiaTeig &7 § erdy nfafafddt wR de @ & fag
ST = TR g9 o1 g8 fean €1 afe RufRa aua i & 3R srarg 78! gidt @, aY 9uTe shetaex ot PHR Tae &Y Tiefik emrait &
d&d BT UIRUTHT T AT el US Tehall &l
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